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IN THE CENTRAL ADMINIS TRA VE TRIBUNAL 
OJ TTACK B ENCH ; W TTACK. 

O. A. NO. 27 of 1999. 

Cuttack, this the 6th day of March, 2000. 

Pradip Kurnar pathaik. 	..., 	 applicant. 

Vrs. 

Unicn of India and others. 	.... 	 Respcndents. 

FOR INSTRUCTIONS. 

Whether it be referred to the reporters or no?1 
ee 

Whether it be Circulated to all the Benches of the 
C&itral kministratjve Tribunal or not? 

/ \ (G. NARASIMNAM) 	 ( o1'1NA-J soM) 
M 134 3ER(JUDICIAL) 	 VI CE-CE14 	- 



I 	C EN TRAL ADMINI S TRA ' VE TRI BUN AL 
CU TTDK B ENCh :CUTTA. 

ORIGINAL APPLICA'ON NO.27 OF 1999. 

Cuttack, this the 6th day of March, 2000. 

CORIM: 

THE HONOU RAB SE MR. SOMNATH SOM, VICE-CHAI LAN; 

AND 

THE J-iONOU A3t E M. G. NARASIL'IHAN, iID'i3 ER(JUDI CIAL.) 

pradip I'umar Pattanaik,Aged aDoit 29 years, 
son of Natabar Pattanaik of cliage:Nadiaarei, 
PS. Patkura, Ds t.lKenrapara. 	 ... ApIiicant. 

By legal practitioner: M/S.L4aflas ohand,D.R.parjda,Ajvocate. 

-VERSUS- 

Union of India represented thrc&.igh 
its SeCretary,Ministry of Def1ce, 
NEw Delhi. 

ASSt.DirEctor(Aviaticn), 
Aviation Research Centre, 
PO:CharDatia, Ps :Chcudwar, 
Dis t;Cu ttac}c. 

sabindranath pattanaik, 
Age3. aocut 41 years, 
S/o.Radha Mohan pattanaik, 
At present residing c/o.sharat Chandra Dash, 
Ni Del ony,i rat Sazar, PO:Char3atia, 
PS ;Choidwar, Dist. cu tack. 

Respondents. 

By legal practitioner; Mr.A.k.Bose,Senir Standing Cunsel 
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D E R 

MR. SOMNATH SOM, VI E-CIAIIAN: 

In this o riginal AppliCdti± u/s.19 of the 

AdTdnistraiv€ TriJ)UflalS ACt,185, appiicant has prayed 

for a directicr to the Respondents to make recruitmt 

for the post of lailor strictly fo1laing the eligioility 

criteria as per AnneXu re-i. 

AppliCant's case is that, the Assistant Director, 

ARC,Charioatia, issued notice on 14.8.93 at 7nnexure-1, 

seeking applications for the post of flilor.In this 

fl (DtiCe, the el igioil i ty cr1 teria with regard to age was 

mentioned as befeen E8 to 30 years as on 15.9.93. 

Applicant is an eligible Candidate and he has applied 

for the post alongwith all necessary dumentaUon.But 

he came to knai that ReS.NO.2 is going to appoint one 

shri R.N.Patnaik ,Respondent No. 3,But according to the 

applicant he is aged aoont 41 years and is thus, not 

eligible to be appointed to the post.Applicaflt has 

further stated that according to the Voter list, Res. 

31 s age has been sho,ifl as 37 years in 1995.In vi 

of this, he has cane up in this petition with the prayer 

referred to earlier. 

Depa rtmen tal Respondents, in their c am te r, have 

stated that Res.NO.3 has oeen selected for the post 

because alongwith his application he has submitted a 

certificate of the Headrnaster,Chirle Slip High schoot, 

Berhampur,Gafljam dated 15.8.1994.According to the cettificate 

the dteof  birth of Res.No.3 is 10.3.1970 and he is well 

within the age limit of 30 years as on 
15•9.1996.ResP0ndent5 
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have stated that ReS.NO.3 has oeen selected strictly in 

accordance with merits.In vigi of this, they have cpposed 

the prayer of applicant. 

Teday when the matter was call ed,lea med c clxnsEl for 

the petitifler was aosent.On the laist cccasicn also he was 

absent and in this case pleadings have been cnpleted long 

ago and as such the matter can not be allc'ed to drag on 

indefinitelv.in ViEW of this, we have head Mr.A.1(.Bose, id. 

Senior standing Cinsel appearing for the Resp cndents and have 

also perused the records. 

It has been submitted, by learned Senior 3anding Co.nsel 

appearing for the Respondents that at the time of seiecdcn, 

Respondents have to go by the documents prcduced by the 

candinates.In Case,later on, any ccmplaint is made aoout the 

genuineness of the dccuments, the [flatter will be enquired into 

and further necessary step us required under law can be taken 

In viev,  of this, Respcndent No.3 has been selected for the post 

on merits on the oasis of educational certificate shaving his 

age to oe oelow 30 years as on 15. 9.1993 and applicant has 

challenged the selecticn only on the ground of non-eligibility 

of Res.No.3 so far as age is ccncemed.ije hold tltthe 

Departmental Authorities have rightly selected Respcndent No.3 

so far as age is concerned. 

6 • 	Applicant'sprayer is for a direction to the Respcndents 

to go by the age criteria as mentioned in Aflnexure.-1 and the 

Respondents have actially gone thrcugh the age eligioility 

criteria as mentioned in Anflexure-1. Et at the same tiine,it 

must be noted thatthe applicant in an affidavit has stated that 

the age of Res.No.3 is 41 years at the time of making the 

applicatiCfl.In view of this, we direct the Departefltat Authoriti- 

es to cause an enquiry with regard to the genuine55 of the 



-4- 

educati crial. Certificate subrnittei by Res. No.3 and take ac ti on 

as per law on the oasis of the result of such enquiry. This 

enquiry shculd be ccnp1etEd by the Respkents within a 

perio:I of 120 days from the date of receipt of a copy of this 

order.e also direct that the appointhit of Respadent No. 3 

will be subject tothe result of the enquiry. 

7e 	with the above directicns, the oigina1 applictia-i is 

disposed Of.No Costs. 

1\Jjf. 

(G. NARAS.IMHAM) 
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